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DATE OF DECISION 	 95 

Petitioner 

Advocate for the Petitioner (s) 

Versus 

- 	 Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 

The Hon'ble 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Ghri 'Tathucar1 G. 

7x. 1.G. lineman Gr. I 
lock 'o.°fl3 
N.G.ai1way Golony, 
T ha r u oh Applicant 

A clv o cat e 
	

Mr, 	TT pathak 

Versus 

1• Onion of India 
Poticc to he served through 

General '1anager, Yestern ailway, 
Ghurchgate 2oibay. 

7, chief viectrical. 'ngineer 
T'estern Pailway 
Churchgate onibay 

3. 	ivisional T ailway ariager, 
estcrn "ailway, 	a roa. 

. Oenior 
T•r)S• "nrod. 	 7espon0ents 

v o cat e 

Ty Circulati on 	 In 

3.A.o. 15/1095 in 

207/1992 

er H o n ! ble 	P, . .Saxena 	 emher (J) 

Tate 

'or a review atplication the applicant is nece-

-ssarily required to establish the discovery of new 

an important matter or evidence which was not within 

the knowledge or fould not he produced by him even after 

due diligence or'here was some mistake or error apparent 

on the Face of the record. 1e (10 not find the existence 

of any such groun(l.mhe review application ,therefore, 

sta s rejected. 

(r .. . 0a xena) 	 (K.Ramamoorthy) 
ember(J) - ember (A) 

*AS 
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Transfer Auplication No. 	 of 

CERT' ICATE 

Certified that no further action Is requires to be taken and 
the case is fit for consignment tc the Record Room (Decided). 

ated ; 

Counters ign & 

Siqnature o the Dealing 
ASSStant 

SectjnOffjcer. 
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